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(ii) that this House recommends
to the Rajya Sabha to agree
to associate six Members from
that Sabha with the Commit-
tee and to eommunicate the
names of the Members so ap-
pointed to this House.

The motion was adopted.

——

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1957-58

Mr, Deputy-Speaker:. The House
will now take up voting on the
Demands for Excess Grants in respect
of the Budget (Railways) for 1957-58.

Motion moved:

DEMAND No. 4—REVENUE ORDINARY
WORKING EXPENSES—ADMINISTRATION

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 44,66,228
be granted to the President to
make good an excess on the grant
in respect of ‘Revenue—Ordinary
Working  Expenses—Administra-
tion’ for the year ended the 3lst
day of March, 1960.”

DEMAND No. 4—REVENUE—ORDINARY
WORK™G  EXPENSES—REPAIRS AND
MAINTENANCE.

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 3,67,54,149 be
granted to the President to
make good an excess on the grant
in respect of ‘Revenue—Ordinary
Working Expenses—Repairs and
Maintenance’ for the year ended
the 31st day of March, 1960.”

DeMAND No. T7—REVENUE—ORDINARY
WORKING EXPENSES—OPERATION (FURL)

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 56,04,858
be granted to the President to
make good an excess on the grant
1n respect of ‘Kevenue—Ordinary
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(Fuel)’ for the year ended the
31st day of March, 1960.”

DEMAND NoO. 8—REVENUE—ORDINARY
‘WORKING EXPENSES — OPERATION
OTHER THAN STAFF AND FUEL

Mr. Deputy-Speaker: Motion moved:

“That-a sum of Rs. 1,43,29,288
be granted to the President to
make good an excess on the grant
in respect of ‘Revenue—Ordiaary
Working Expenses—Operation
other than staff and Fuel’ for the
yvear ended the 31st day of March,
1960.”

DEmMAND No. 9—REVENUE—ORDINARY
WORKING EXPENSES-MISCELLANEOUS
EXPENSES.

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 15,88214
be granted to the President to
make good an excess on the grant
in respect of ‘Revenue—Ordinary
Working Expenses—Miscella-
neous Expenses’ for the year end-
ed the 31st day of March, 1960.”

DeEmanp No. 12—REVENUE—DIVIDEND
PAYABLE TO GENERAL REVENUES

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 15,74,370
be granted to the President to
make good an excess on the grant
in respect of ‘Revenue—Dividend
payable to General Revenues' for
the year ended the 31st day of
March, 1960.”

DEMAND No. 15—CONSTRUCTION OF
NeEw LINES—CAPITAL AND DEPRECIA-
TION RESERVE FUND

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 15,55,279
be granted to the President to
make good an excess on the grant
in respect of ‘Construction of
New Lines-Capital and Deprecia-
tion Reserve Rund’' for the year
ended the 31st day of March,
1960.”
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DeEmanD No. 16—OPEN LINE WORKS—
ADDITIONS

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 5,09, 15,374
be granted to the President to
make good an excess on the grant
in respect of ‘Open Line Works—
Additions’ for the year ended the
31st day of March, 1960.”

DEMAND No. 17—OPEN LINE WORKS—
REPLACEMENTS

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 5,66,95,048
be granted to the President to
make good an excess on the grant
in respect of ‘Open Line Works—
Replacements’ for the year ended
the 31st day of March, 1960.”

May I know what particular cut
motions are going to be moved?

Shri Naushir Bharucha (East Khan-
desh): My cut motions were intend-
ed to concentrate the attention of the
Minister at the time of his reply. 1
am moving my cut motion No. 1
only.

Shri T. B. Vittal Rao (Khammam):
I am moving my cut motiong Nos. 21,
23, 24, 25 and 26.

Mr. Deputy-Speaker: 26 is not of
order.

Shri Aurobindo Ghosal (Uluberia):
I am moving my cut motions Nos. 10
%0 17.

Mr. Deputy-Speaker: But 10 is out
of order. He may move 11, 12, 13,
14, 15, 16 and 17.

Shri Warior (Trichur): I am mov-
ing my cut motions Nos. 29 to 33.

Mr. Deputy Speaker: 31 and 29 are
out of order. He may move cut mo-
%lons Nos, 30, 32 and 33.
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Mr. Deputy-Speaker: 27 is out of
order. He may move the others.

Non-payment of overtime allowance
to staff in Bhusaval Workshop

Shri Naushir Bharucha: ] beg to
move:

“That the demand for an Excess
Grants of a sum of Rs. 44,66,228
in respect of ‘Revenue Working
Expenses-Administration’ be re-
duced by Rs. 100.” (1).

Increase in the consumption of coal

Shri T. B, Vittal Rao: I beg to
move:

“That the demand for an Excess
Grant of a sum of Rs. 56,04,858
in respect of ‘Revenue-Ordinary
Working Expenses-Operation
(Fuel)’ be reduced by Rs. 100.”
(21).

Delay in the examination of the re-
port of ‘Uniforms Committee’

Shri T. B, Vittal Rao: I beg to
move:

“That the demand for an Excess
Grant of a sum of Rs. 1,43,29,288
in respect of ‘Revenue-Ordinary
Working Expenses-Operation
Other than Staff and Fuel’ be
reduced by Rs. 100.” (23)

Compensation paid for goods lost or
damaged

Shri T. B, Vittal Rao: I beg to
move:

“That the demand for an Excess
Grant of a sum of Rs. 1,43,29,288
in respect of ‘Revenue-Ordinary
Working Expenses-Operation
Other than Staff and Fuel’ be re-
duced by Rs. 100.” (24)
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Delays in the disposal of cases for
payment of provident fund and
gratuity to employees

Shri T. B, Vittal Rao: ‘I beg to
move:

“That the demand for an Excess
grant of a sum of Rs. 1588214
in respect of ‘Revenue-Ordinary
Working Expenses-Miscellareous
Expenses’ be reduced by Rs. 100.”
(25)

Recruitment of employees in the
South-Eastern Railway

Shri Aurobinde Ghosal: I beg to
move:

“That the demand for an Excess
Grant of a sum of Rs. 44,66,228
in respect of ‘Revenue-Working
Expenses-Administration’ be rc-
dced by Rs. 100.” (11)

Failure to provide regular jobs to fhe
paid apprentices and temporary em-
loyees

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand for an Excess
Grants of a sum of Rs. 44,66,283
in respect of ‘Revenue-Working
Expenses-Administration’ he re-
duced by Rs, 100.” (12)

Repairs and maintenance of 1st class
coaches in South-Eastern Railway

Shri Aurobindo Ghosal: I beg to
move:

“That the demand for an Excess
Grant of a sum of Rs. 3,67,54,149
in respect of ‘Revenue-Ordinary
Working Expenses-Repairs and
Maintenance’ be reduced by Rs.
100.” (13)

Wastage of coal

Shri Aurobindo Ghosal: I beg to
move:

“That the demand for an Excess
Grant of a sum of Rs. 56,04,858
in respect of ‘Revenue.Ordinary
working Expenses-Operation
(Fuel)’ be reduced by Rs. 100.”
(14)

(Raflways)
Failure to check pilferage from Rail-
way Stores and godowns.

Shri Aurobindo Ghosal: I beg to
move:

“That the demand for an Excess
Grant of a sum of Rs. 1,43,29,283
in respect of ‘Revenue-Ordinary
Working Expenses-Operation other
than Staff and Fuel’ be reduced
by Rs. 100.” (15)

Failure to prevent loss and damage to
consignments

Shri Aurobindo Ghosal: I beg +to
move:

“That the demand for an Excess
Grant of a sum of Rs. 1,43,29,288
in respect of ‘Revenue-Ordinary
Working Expenses-Operation other
than Staff and Fuel’ be reduced
by Rs. 100.” (16)

Delay in payment of Provident Fund
amounts

Shri Aurobindo Ghosal: I beg o
move:

“That the demand for an Excess
Grant of a sum of Rs. 15,88,214
in respect of ‘Revenue-Ordinary
Working Expenses-Miscelianeous
Expenses’ be reduced by Rs. 100.”
amn

Need to repair passenger carriages
running on Malabar Coas: before
the advent of monsoon

Shri Warior: I beg to move:

“That the demand for an Excess
Grant of a sum of Rs. 8,67,54,149
in respect of ‘Revenue-Ordinary
Working Expenses-Repairs and
Maintenance be reduced by Rs.
100.” (30)

Increase in the consumption of coal
Shri Warior: I beg to move:

“That the demand for an Excess
Grant of a sum of Rs. 56,04.858 in
respect of ‘Revenue Ordinary
Working Expenses-Operation
(Fuel)’ be reduced by Re. 100.”
(32)
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Failure to check damage, pilferuge
and loss of consignments

Shri Warior: I beg to move:

“That the demand for an Excess
Grant of a sum of Rs. 1,43,29,288
in respect of ‘Revenue-Ordinary
Working Expenses-Operation
other than Staff and Fuel’ be
reduced by Rs. 100.” (33)

Maintenance and repairs of first class
coaches

Shri Assar: I beg to move:

“That the demand for an Excess
Grant of a sum of Rs. 3.67,54,149
in respect of ‘Revenue-Ordinary
Working FExponses—Repairs and
Maintenance’ be reduced by Rs.
100.” (18)

Maintenance of automatic signals in
Bombay city

Shri Assar: I beg to move:

“That the demand for an Excess
Grant of a sum of Rs. 3,67,54,149
in respect of ‘Revenua-Ordinary
Working Expenses-Repair; and
Maintenance’ be reduced by Rs.
100.” (19)

Failure to reduce erpenses on fuel

Shri Assar: I beg to move:

“That the demand for an Excess
Grant of a sum of Rs. 56,04,858
in respect of ‘Revenue-Ordinary
Working Expenses.Operation
(Fuel)’ be reduced by Rs. 100.”
(20)

Failure to minimise loss, pilferage or
damage to consignments

Shri Assar: | beg to move:

“That the demand for an Excess
Grant of a sum of Rs. 1,43,29,288
in respect of ‘Revenue-Ordinary
Working Expenses-Operation other
than Staff and Fuel’ be reduced
by Rs. 100.” (22)
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Preparation of estimates for exrpendi-
ture on replacements on open iines

Shri Assar: I beg to move:

*That the demand for an Excess
Grant of a sum of Rs. 5,66,95,046
in respect of ‘Open Line Works-
Replacements’ be reduced by Rs
100." (28)

Mr. Deputy-Speaker: These cut
motions are now before tne House.

Shri T. B. Viital Rao: Before 1
come to my cut mo'ion which has
been ruled out, I will say a few words
about the other demands. It is stated
that the excess grants asked for are
due to the extra expenditure on the
consumption of coal. There are two
reasons on account of which the in-
crease arises. One is the increase in
the price of coal and the other is the
increase due to consumption of coal.
Consumption of coal on Railway con-
stitutes about 16 per cent of the total
expenses. Realising the enormous ex-
penditure that is involved on account
of the consumption of coal, there has
been a fuel economy enquiry commit-
tee. Fortunately, the Chairman of
that committee is now the Chairman
of the Railway Board. I hope and
trust that the several recommenda-
tions that have been made will be
put into effect But today what is
happening? Coal is shifted from Bihar
and Bengal coal fields to the south.
The coal transported through the
railway wagons are graded and they
are stacked separately but the coal
tha* was brought by the steamers and
ships from Calcutta port of Madras,
Cuddalore and other places are not
properly graded and they are not pro-
perly stacked according to ‘he grades.
This coal is used in the locomotives in
bulk with the result that the coal
that is to be used for locomotives of
passenger, express or mail trains are
being us=d for locomotives of goods
also. Inferior guality of coal can be
used. in goods locomotives. Now, be-
cause of this mixture what is happen-



13303 Demands

ing is that far goods trains we are
using a certain amount of superior
quality coal thereby incurring extra
expenditure, and for passenger, ex-
press and mail locomotives we are us-
ing a certain amount of inferior variety
of coal which results in engine fail-
ures. When there are engine failures,
naturally, extra expenditure is in-
volved.

The other aspect of this question is,
who is the Railway Officer who ins-
pects the supplies made by the vari-
ous collieries to see whether the sup-
plies are made according to the pre-
scribed grades. My information is
that in the coalfields in the north, in
the Bihar-Bengal region, they select
grade II coal whereas payment is
made on the basis of selected gradel.
Nobody has been able to find this out.
This has been going on for some years.
The coal that is being supplied to
the Railways is not thoroughly and
properly inspected, with the result
that the rate applicable for a better
variety of coal is charged for an
inferior variety of coal. I want that
a thorough enquiry should be conduct-
ed into this question. This is not a
small sum. If the whole thing is
worked out, it comes to some lakhs
of rupees.

An Hon. Member: Crores.

Shri T. B. Vittal Rao:, Therefore,
I would like to know what is the
mach nery that is going to be set up
for the proper inspection of coal. If
there are railway wagons at the re-
ceiving ends we can check properly,
but proper checking cannot be done
in ships because all grades are mixed
up and stacked in the ships.

One of the recommendations made
by the Fuel Economy Enquiry Com-
mittee was that washeries have to be
set up so that the grade of coal that is
supplied could be uniform. That is
a very good recommendation made by
the Committee which should have
been implemented straightaway. But
so far nothing has been done for ins-
talling a washery. For example, it
was stated that a washery has to be
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installed at Kothagudium—the ser-
vicing station is Bhadrachalam Road.
1 do not know what delays the instal-
lat.on of this washery. I would like
the Minister to look into this aspect
seriously, in view of the fact that the
expenditure involved in the working
of the railways includes 16 per cent.
of the expenditure due to coal.

Then I come to the next Demand,
Demand No. 8. My cut motion is
No. 23. When Supplementary Demands
were being discussed here last year,
the hon. M nister in reply to a point
raised by me as to why there has
been such a considerable delay in the
examination of the report submitted
by the Uniforms Committee replied
that he was not aware of that and that
he would apply his mind to that re-
port. One year is over. In reply
to a question put a little over a month
ago he replied in the same way, he
said that it involves a lot of time.
Is this the way of dealing with reports.
The appointment of a committet is
based on certain grounds. 'There was
dissatisfaction among the railway em-
ployees because the supply of uniformg
was not uniform all over the rail-
ways. In some zonal raiiways some
categories of employees got uniforms
whereas in some other zonal railways
the same categories were denied that
facility. On account of this the whole
question was remitted to a commuit~
tee. It was a departmental commut-
tee. I do not know what recumn-
mendations the committee made, -
cause we are told that the repore
could not be supplied to us becuuse
it is only a departmental committee.
While they can come here for Grants,
they say that the recommendations ot
a departmental committee regarding
uniforms could not be supplied to hor.
Mambers. I have the matter at that.

What about the examination of the
report? Is it such a huge report, is
it such an important report that it
requires more than two years to exa-
mine and arrive at some conclusions?
1 am compelled to say, Sir, though
reluctantly, that this reflects little
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credit on the efficiency of the Rail-
way Board. T hope and trust that at
ieast now the examunation of those
recommendations will be completed
and the resultg as to whether they
accept them or not will be made
known to us.

Then I come to my cut motion No.
24—compensation paid for goods lost
or damaged. There has been a spe-
cial drive on the Railways for the
disposal of refund claims, and there-
fore this extra expenditure has been
incurred, This is a very good thing.
Are the Railway Administrations and
the Railway Board drawing any les-
sons from these cases of loss due to
goods damaged during transit or when
they are kept in goods sheds and par-
cel offices? Year after year some
crores of rupees are going from the
Railway Exchequer. Special drives
are there. The Railway Protection
Force has also been there. With all
that, Sir, this is increasing.

Shri Tyagi (Dehra Dun): Every
day.

Shri T. B. Vittal Rao: My hon.
friend, Shri Tyagi says: “every day”.
Sir, are we not to draw lessons from
such things? Are we not to think
and apply our minds to this problem
and find out why this is happening?
There is a simple case. Even perish-
able goods and valuable parcels are
thrown on the platforms for a num-
ber of hours. As soon as the tramn
arrives the parcels are unloaded and
left on the railway platforms withoui
any shelter, Firstly, because they lie
in the open they are likely to be
damaged; secondly, when they are
thrown on the platforms uncared for,
naturally, thefts take place. So miuch
of extra expenditure is incurred in
other directions. Cannot these things
be put in the parcel offices where
there is accommodation? Cannot the
parcels be removed immediately and
placed in the parcel offices? These
things are not done. On the other
hand, these things still continue to lie
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on the platforms blocking the move-
ment of passengers and inconvenienc-
ing them. I must say that most of
the thefts that occur are due to such
carelessness. I hope now at least the
Railway Ministry will draw some les-
sons and see that these things are
reduced.

Mr. Deputy-Speaker: May 1 hope
now that he will be very brief?

14 hrs,

Shri T B. Vittal Rao: 1 will be
very brief. I come to Demand No. 9—
my cut motion No. 25 relating to
delays in the disposal of cases for pay-
ment of provident fund and gratuity
to employees. Sir, I know that con-
siderable delays are there. Whenever
we ask anything in this House, we
are told that a meeting has been con-
vened of the Financial Advisers and
Chief Accounts Officers of all the
zonal railways presided over by the
Financial Commissioner and attended
by the two Deputy Ministers and the
Minister. What is the result? They
have taken certain steps to expedite,
but I tell you that even today in the
Central Railway the provident fund
accounts are not posted properly and
in the case of some classes the accounts
lie pending for three years and four
years. After the merging of the vari-
ous railways into zones and after the
formation of zonal system of railways,
the accounts have not been regularis-
ed in the matter of provident funds.
Formerly, after a certain period, say,
six months after the annual accounts
are closed, every railway. employee
used to be supplied with a statement
of account wherein his contribution as
well as the contribution of the rail-
ways used to be shown. But now-
adays these statements are not being
handed over to the railway employees
regularly. Why should a railway
employee wait for a number of days
or months to get his dues? In one
case, it ig stated that a person has to
wait for one or one and a half years
to get the gratuity. Why such delays
should occur, I fail to understand. In
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some cases, when application was
made, it was said that the where-
abouts were not known. It wag in
the case of a Class IV employee—a
gangman. The gangman have gone
and the amounts are lying still there?
These delays should be reduced and
the amounts should be disbursed ex-
peditiously.

I recently asked some railway em-
ployees as to why the response to the
pension scheme formulated by the
railway authorities was so poor. They
said that they do not even get their
own money from the porvident fund
regularly and that it takes months
and months to come; they added that
at this rate, their pensions could be
sanctioned only very late after pro-
longed delays. Sir, you are looking
at me, and I close. I request the
railway authorities to see that the
efficiency of the department and of
the railway administration as a whole
and of the Railway Board is increas-
ed.

Mr. Deputy-Speaker: Shri
bindo Ghosal.

Auro-

Shri Tyagi: Sir, I wish to say just
a few words in a minute or two.

Mr. Deputy-Speaker: Yes.

Shri Tyagi: Sir, I do not want to
make a speech, but there is one sug-
gestion which occurs to my mind, and
1 just want to emphasise it. The other
day the Minister said that he was
considering a direct railway link to
Pakistan. I would suggest that this
question may not be treated as one
single question, or an isolated ques-
tion. I would suggest to the Govern-
ment to take it up no doubt, but to
take it up along with other matters
which are hanging fire for a long time.
If there is a total settlement of all the
other matters, the question of a direct
railway link might also be looked into
and it may be taken up with all
other questions. Otherwise, my fears
are that if the question of a direct link
to Pakistan through India is taken up
on an isolated basis and gets through,
it would perhaps not be very congenial
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for our defence and many other mat-
ters. Many other questions will arise,
and I therefore, request the Govern-
ment to see that thig question of rail-
way link is not taken up as a single,
isolated case. There are many other
disputes pending, say, for instance,
the cana] waters dispute, the financial
disputes, etc. All of them could be
put together.

I would love to come to friendly
settlement or arrangement with Pakis-
tan so that both Pakistan and we can
prosper and progress together. We
are a big continent. We want to be
one country, if not politically, at least
in other aspects, and be friendly to-
wards each other. We want to build
up this continent and give all types
of amenities to our citizens as other
countries are giving to their people.
So, if both of us progress and deve-
lop, it will be very beneficial, and
towards that end, it will be good if
some overall arrangement or settle-
ment is made with Pakistan. But te
settle only the question of the railway
link on an isolated basis will, I am
sure, be risky. I wish the Govern-
ment would consider my suggestion.

Dr, M. S. Aney (Nagpur): Sir, I
want to put one question.

Mr. Deputy-Speaker: There are
many hon. Members who want to put
questions. I shall come that side.
Now, I call upon Shri Aurobindo
Ghosal.

Shri Aurobindo Ghosal: Sir, I have
moved cut motions Nos. 11 to 17. I
would like to mention certain points
made in them, We do not know whe-
ther there is any standard or any
method as regards the recruitment,
promotions and transfers of the rail-
way employees at least in the south-
eastern and the easter railways. From
our experience we have found that
these transfers and recruitment and
confirmations are made without any
method and without any principle.

Recently, two items of newg have
come out in the newspapers. I would



Demands

13309

[Shri Aurobindo Ghosal]

like to mention them. One was about
83 draftsmen and estimators in the
south-eastern and the eastern railway.
These draftsmen got training under
the Ministry of Labour for 18 months
and after that they were appointed in
the railways. There, they worked as
apprentices for six months and then
they appeared in the railway exami-
nation and passed it. Thereafter they
served the railways since 1957. After
three years, an order to debate was
issued by the Railway Board that no
draftsmen or estimators will be taken
in service, that is, those draftsmen
and estimators who have not passed
out of the Madhupur training school
will never be allowed to remain in
service; with the result that these
persons are now on the point of re-
trenchment. That item of news has
come in the papers. I request the
hon. Minister to consider their case,
because, after having training under
another Ministry and also after hav-
ing served the railways for the last
three years and also after passing an
examination held by the railways, they
should not be retrenched. I do not
know why they should be retrenched
after having put in such a long service.

There is another point. That also
has come in the newspapers. In
Kharagpur, an advertisement in the
papers was given for several posts in
the railways. It was about two years
ago. 5,000 applications were received.
Out of them, 2,000 candidates were
called for interview. Out of them,
1,000 were asked to sit in the exami-
nation. Then out of them, 200 or 300
passed. But none of them have been
appointed to the service thLough two
years have passed since then. This
is another disappointment for the per-
sons who applied for the posts and
also passed.

Regarding repairs and maintenance
of first class coaches in the south-
eartern railway, I should like to men-
tion that the conditions of coaches in
the south-eastern railway should be
improved. Just about a fortnight ago,
1 wag travelling on that railway. I
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found no fans, no lights and no water.
We drew the attention of the autho-
rit.es to this matter at the Howrah
station, but they were unable to re=
pair either the fan or the water-sup-
uly system. Almost all the suburban
trains run without lights. They are
running late. Though the trains have
been given sufficient running time,
still, they are running late. Of course,
in the statistics of the Railway Minis-
try, we find that the running time is
gradually improving. It is said that
the trains are running according to
time and regularly, I would like to
submit that though the guards’ jour-
nals may give the correct time, if those
journals we compared with the regis-
ters maintained by the Assistant Sta-
tion Masters, the hon. Minister will
find that there is a gulf of difference
and that the time as shown by the
guards’ journals is not the real run-
ning time of the trains.

About wastage ef coal, one aspect
was referred to by my hon. friend
Shri T. B. Vittal Rao, but I shall refer
to another item in regard to that sub-
ject. That lies in my own constitu-
ency. There are about 20 siding lines.
Every day I find that the engine dri-
vers sell the coal from the engines
to hundredg of people and take money
in return. Formerly, there was a sys-
tem by which a driver used to give
away coal in exchange for eggs and
coconuts. Nowadays, they are actual-
ly selling coal from the engines. I
want to know how much coal is given
by the railways to the engine drivers
to pilot the engineg and whether it is
given on time basis or mileage basis.
I want the hon. Minister to take into
consideration all these factors.

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): Where is
this taking place?

Shri Aurobindo Ghosal: In the
routh-eastern railway, in between
Howrah and Uluberia.

Mr., Deputy-Speaker: The hom
Member has been watching that bar-
ter!
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Shri Aurobindo Ghosal: My house
is just by the side of it, in the midst
ol the industrial area. In my consti-
tuency there are about ten jute mills
and three cotton mills. Naturally, 1
am aware of all these things.

As regards stores and godowns, it
is coming almost daily in the news-
papers, that these are the centres
trom which all the engineering arti-
cles of the railways are taken away
and sold in the market. Also, there
wus some quarrel between the GRP.
and Bengal police who will catch
these thieves, So, for some time no-
body caught them and they went oa
merrily with their thefts. After that,
there wag some settlement and some
thieves were caught on the grand
trunk road when they were carrying
railway goods on trucks. So, more
attentior should be given to these
SlOres.

Now the Railway Protection Force
has been installed there. Those peo-
ple who purchase these things for
selling in the black market, when they
wer.t and asked the storeman for rail-
way goods, he said: now you have to
pey Rs. 1-8-0 instead of Rs. 1-0-0
b:cause I have to give a share to the
railway protection force also. When
the railway protection force is also
a pariy to these thefts, it is impossible
to detect the pilferages.

Then, in the first class compart-
ments lights and fans are taken away
and sold in the black market. The
local trains are kept in the watering
stations or sidings at big sta-
tions and  articles are stolen
out in the night in spite
of the railway protection force. How
is it possible for the members of the
public to remove these things from
the compartments? So, they are
taken by the railway employees them-
selves with the help of the protec-
tion force and not by the public.
More attention should be paid to that
aspect of the matter,

Lastly, I come to the delays in the
payment of provident fund amounts.
As a lawyer 1 have myself had ex-
perience of the delays in payment.
There were two or three cases in
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which I made applications in 1953 and
] received the money in 1958. ot
course, in one case I got the money
in one year but two other cases took
a longer time. Generally it takes 8
to 6 years to get the provident fund
amount. In the case of one of my
velations, who was an officer in the
railways and who died some two years
ago the matter ig still pending and
his dependants have not yet received
the provident fund money. I am not
referring to it as a personal case. I
only want to draw the attention of the
hon. Minister to the fact that if the
provident fund amount is not paid in:
proper time to the retired employees
then it ceases to be of any use to.
them.

st wET : SUTeHw WEreq, fewiw
Fo ¥ W AT FN T W & |
& I AT B AR aga @ O
FE T § | W TG P FT AT
feafq &, o aR A (H qoq A T
TETFAT TG § TF T-T R T g
9 ATEOT BE FAE R T A § )
A fRiy @R ) N a9 FE & a8
wfear A9 & ar ® ¥ 9 fF gmrdy
gfew 29 § | wfemx ¥ | waw 5
Tt FY EHT Hwg wE www @ fw
ITR S FT T@ GH FI A @
qgT g I F qg wpwa oy A @
T ged arftrl 1 see, g ot @W
faedt & | WARH TgT AR TG aF-
W &1 T F g7 W9 | FAS w9a-
&4 FT w© § gl J@l, AT W e
FAE FIAT B F  F FT TAA 7Y
frar ST | W dF SR @I dfer
T T FH A AT @ ofdfeafa
W a5 S F wawm v Ay
RIS RCR ok SR B L e
9% W X YA FAT WRT qoG
g

JUTeaw WEET : q¥ T § Qe
W AT ST Y § o el samer
T g !
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oY e FATR HE T A1 g -

feaa F1¥wr F1 a9 oy mar @) Afww
for vt 7 faw R § waw fear
I spEEfFmaE AT )
IR AT F a7 fagaw wEd
9T & FH 4T | TG FIAA T @R
§ Tetaae § 5 98 wawm s
e qww T FEAT | W|T AN wRR
FAA TR f5 T @ g@ F1 9 T,
q9 AT B FAAT O fF TR A
FE al B fFam AT AR 1 W
fad wfeat A= 3 @@ I@q arr A
% T FT PR § 99 1 o F
Y Ffw F oqT WK ITH T
o far s

qgr WO F AR A N 91 gE
g fgam@aftm@Far §
FgT | &7 §F A F AR F I & @
A ademar T fF gW T €Y H o
AT ®o ﬁmmmglw
Y@ Fiea & qar F @1 f Ao @
W A LIV
Iq Y gH FAT R FAS ¥o FT T
g HAT IAT ] |

R wA (A TwEw W) ¢
Tg a1 X9 FHY § G TG TR

=Y STAT : R N9 FhA 7 qgr
FATAT AT AT A F W AT 4T
g | TR I F g A W @y
§ fir T3 A T To A AT T
Boa § AT} | TN T
g SR Y 91T & W FT T ]
IJgP TR T g TZFE N HAFHAT
& @97 @ AR T AT @ S
Faemar @ fv Y gl § g
@@ IO § WeE W O @ W
forgdy wwrg ¥ IEH QAT AT T
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g1 AfFT A7 @ R | Sxfww
YR § qur 91 fF 9 e |
TT FIGAT AT @V & IYHT HTIT 4T ¢ |
IER IO fd oF @ a7 faw
™ uw ¥ 7 Afrede Tufewe |
WHE IR A fen 2, dfese
? | R R An wwwfar gfe ¥
W @ gy TeAe foowds ATy #Y
g § FAT | T T I HATAG ®Y
0 ¥ =wH T fagr omar | 319 ArdAr
& 5 @ ax e fagr 9

fonrs do « F'TX § wH v
F g ¥ qOAT AEEF £ | gH
it wr ww fowfedr & aga @ qET
AT qzaT & | Wi g & ¥ wifax ag
FITG A T A E | T FT IOV 4
g fF 9t gk T FA9TQ § 98 =W
TEY A | IT A AIRETE TH@ FW
2 1 37 Y IqEEAT F FTOT FE HT
AT FE AGT ATAT 8, W ST Y 39
FT qq1 T Tar fF ag A Far g%
g1 & IS & q § g aga Sanar
FAT W 92 & | a8 IWEag fm
afa agdt It & 1 T A9 ) o
AT ATEAGF ¢ | 39 FoF 9 T g9 AqTEl.
FOS &7 W § 1 fF = [/ A
AFT T FFAT & | T4 T I
T FH FA FT TG FEAT AT |

T 9T 4 WIS R X qq«rr
i afa Qg sTa
F F o @ e B =l
T @ 1 e qR wpe § w1l
e B F ggan ¥ &Y gATR w2t
9 ®R fw EE Gy g7 it Ot d
& Tt T UF IIQE AT AT
g 1| &1 oF 29 §, 7@ W& ©R
PN EFARNT ARG @
T qar A I F w gwv 1 g W
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TEar § W WY g0 F W FAEArA
q I Y g FQ@ E | 3 Tl AT
AT FLITH G AT FSTJ qTAE |
aat ¥t 9 T 6 9 AT FT AT gy
AT A | Tg g9 OF q@r 9%
FTHE T § | FF AT Y QT
A W F 7 72w T W I
W IR § Wt am far g Wk
foeRs 1 F7 F@ 1 ¥qA fwav
1T |

afet ¥ § uF ara fewrs do €
FARF FEATATRATE | S TrAT
¥ grfase &2 ¥R o a9 F IR A
TEa I A oy 1 owg Y W@
TN F1 gz o T Ssmar 2
T T TFR & g ¥ w9 &, Afea
¥ oF A AT F GTHA AT AgAT
£ | 72 ¥ 94 WS FT & | @R
arfer e & faq T W F@red
T AqT FT Y TIAE A FY gaEedT
gy, (% AW AR R R e g
e faar SmaT v ) AR ¥ ag
FE § T AR IT FT FEAT AT |
18¥e & 180 T Yy Wi 3} #7
furr gom ar (| Afew w@ aF LY, (%
T TN 1 ag grew e faar
TEY R 1 A Q8NY F FE FT hEwr gHT
a1 ¥fT G Q84S aF I T T M
A FATE AL A A e H T Y
e FT T, Y "AeEd #Y a9 g
WA A g g @ R o A
Ffaafer w0 foar m@r ) @9 aw@
@ 7y § 5 7z 30 Gefafdfen fodr
T gd | Fu AT fE oty
e W@ R § o w fol

wit A g ¥ T R WY W
T @ TR aF [T | A e
@A § wm far o o

VAISAKHA 2, 1882 (SAKA) For Excess Grants 13316

(Railways)

Shri Naushir Bharucha: Sir, I shall
be extremely brief. The first point
that I desire to make is non-payment
of overtime allowance to the staff in
Bhusaval workshop. I am told by one
hon. friend here that the Railway
workshop staff numbering about 700
was made to work overtime on the
promise that overtime will be paid.
Actual pay bills for overtime were
made, but afterwards the Railway
Board said that as Yhe Minimum
Wages Act or the Payment of Wages
Act do not apply to the Railways, no
overtime could be given. So as a
result of that work has been exacted
from these people but no overtime has
been paid to them. The point I want
to make is this. Irrespective of any
technicality, when workmen are made
to work more than their scheduled
time on promise of payment, the
Railways must redeem that promise.
That is my first point.

Secondly, with regard to the repair
and maintenance of coaches, to which
my hon. friend has already drawn
attention, my experience is similar. I
find that in the water taps in first-class
compartments some kind of a spring
is inserted in the taps with the result
that it requires an athlete to push
that water tap and when you push
it the tap, the water instead of falling
in the basin, is sprayed all over your
body as if the Railway Board want
to play some practical joke on the
passengers.

Then, the pegs which are fitted
there are such that on them you can
hang anything except your clothes or
your requirements.

There is a beautiful de luxe train
running between Bombay and Delhi.
It has got chairs which can be made
to recline. They are push-back
chairs. But if you once push it back
it cannot come back to the reclining
position or if it is in the reclining
position it will not come back to the
original position. Then there are
hand rests which are falling out. If
you happen to sit near the window,
there is a button for the curtain to be
fixed which knocks at your elbow
every time you raise your hand
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I want to know who are the people,
the so-called research designers, who
attend to these matters. Then you
will find the mirrors there. In the
centre of the mirror there will be a
big ‘Indian Railways’ mark in stencil
or whatever it is called, with the
result that you cannot see your face
in it. Then there will be night lamps
which will glare in your eyes. I
want to ask, do the officers who
always travel in saloons take the
trouble of travelling in the first-class
coaches at all?

An Hon. Member: Why should they?

Shri Naushir Bharucha: May I sug-
gest that the hon. Railway Minister
and the officers should abandon their
saloons for six months and travel the
way the masses and other people are
travelling. Then they will soon dis-
cover these defects and know that
nothing is being done about them:.

An Hon. Member: He knows it well.

Another Hon. Member: His clothes
will be spoiled.

Shri Jagjivan Ram: I travel by
first-class.

Shri Naushir Bharucha: Then there
is one important matter about which
I have drawn the attention......

Mr. Deputy-Speaker: If the hon.
Minister and all of them have to find
out all these defects, then what would
the hon. Members be doing?

Shri Naushir Bharucha: I agree.

There is an important point regard-
ing the working of automatic signals
about which I have drawn the hon.
Minister’s attention. I had occasion
to study this question in very great
detail in connection with a damages
suit of my client which, thanks to the
generosity of the hon. Railway Minis-
ter and his human approach to this
problem, was settled out of court.
But I want to draw his attention to
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the fact that hundreds of signal
failures occur in the course of a
month. The National Railway
Mazdoor Union has written to him
about it and the letters have not been
acknowledged. These signal failures
continue. The automatic block system
lends itself to accidents. Your general
and subsidiary rules are so old—they
were framed 50 years ago—that they
require revision. I would earnestly
appeal to the hon. Minister to put his
experts on the job and find out how
the thing can be rectified.

With regard to fuel consumption,
the last point, I want to know whether
it is possible for ¢the Railways to have
their own collieries so that they can
maintain quality control and be
assured of a regular supply. Why is
it that we are not having our own
source of coal so that—if we have our
own collieries—from that we cazn be
assurcd of a regular supply of coal?

Wt gATa Tag (FTORRY) 0 9T-
o AEIET, @Ry S ¥ S a9 3
He ¥ gEE AT § F 9 1 g
Fam g | arfesam ¥ St quE feg-
A & 9THA FEY & S9 9T &)
wq  qfew T 7 AR F qifeee
o NI FET AT E
QST a9 & AT I FT TF FIAS
W fremr arfed, @ ag Tl
gor gt fewie &t fve gAR @A
T@ FT FAGMET F1EAT & | qrfFE
Y 7T T ¥ FAL F § i A1
o fro R A dotra & 7 FT F feed
qifFe™ A qEw AR S
N FTET F L | A ZH IT A EH
[ A AW AT 7 gHd & fF g
R Y gEww w1 @ T
A TEEREFE T ¥ Y 9T AT ggy
T A qFT O I9 W F]W WA
CC A S
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Shri Jagjivan Ram: 1 would like to
intervene at this stage so that such
misunderstandings do not prevail
among the hon. Members. There is
no question of any corridor and no
question of any train being run by
Pakistan. The trains to be run will
be run by the Indian Railways and
Indian staf?.

F Tqarg fag - & oY a@ ®
Fg @ g IR 99 ISR A
T AGAT AT 1 G T§ ISR FH
areq SrgaT 41 f e o dw arfeea
F dra ¥ oanmA, of@ed, aaEa
T Feqfrha= A7 a9 3% A I
@ 1 safad & at Fgm fF A g
oA AR 9 TR 4
FETd AT 9 A HR 3T TG0 T
& AT 4% qfFsa & A9 SaEd
FT@ E A FEEE AT IT AT Ay
AR FFRE § SRR A g
feqriR A IT RN QT FW§ | 57 &
qg FT4 QU @Y AT | WA F A
3 A% B T § .

Shri Jagjivan Ram: Then I would
‘like to know as to what the suggestion
©of the hon. Member is. Does he want
that thcre should be no transporta-
tion?

=N Tgava fag - oY gF ¥ aciew
Arg1ruga ag & fv o
FFR A FE A gw A e ®
T®  a ag A9 gy T i o
4w 9T dve oifeeae & d § F0w
{Noo WA &FT & § WX 39 & ¥
F ga T 3 g 3T A I WK
IT #) T ag ¥ gaAr a5 gfawr €
A g 39 F aTor ¥ w7 glawr fred
aqrer & .

ot T Tw ;- e e
F g W @t 3w § ghrar faaelt
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=t Tgara Yag : w9 1 v ghrar
faorlt ag 99 ¥ qFEw § agd @
T NfF AT TR IRE | 9w F
& FOT Yo AT Qoo WA F¥ Fhaar
faortt afes e ST N W AR A
oo HIT FY giaar T | 77 ¥ goTaET
M AT FRAI FT AHAT W 39
F AT T AG g1 & AR T W AW
ST ATET 9T ¢ AR W 9% qg
qET g9 TG &1 AT § A4 IF K
qed 1 gae qon F AT ¥ afcagw
B AT v Sy giaeT 3] F1 adwr
afgar fFar o w@r & a8 g &
gfag & o A€ a@ @ qrfeeam
F g W AT qfy @ I e
7z T FIAT TTEA T @ AT AV IF §
o g9 U&F gEL F gEEAT T qFA §
Afer s aF fergem AR arfeeara
F AT T gz A0 AT GAETET W
gHEqT § 99 qF g9 & T P &7
qftags @aatar 4@ s wfg@ o
™ F AATEAT B O O
W E ) g s O fee rfeeame
q gz qifeear I AR dw Qe
¥ fw ofeeas saw AfF AR
Wa 7 AgRw Ffrea fafres
@ IF § 91X 3 a1 g fF 9t ag-
S WRER I & FEa aEr §,
qffea™ a@R 39 & fad e
W qEAfaE ¥ T FT A @ e
§ 3% ¥ A T g gk
SETA FT qTE €T § A A\ § w9y
T Y At M T Y FT AN B
2 R g Qar 1@ fad w3 § e e
fadr s e wife A 2@ o aga-
qor T T & 9y fgrgeae
AT 1T AR g WA
qRHY 37 F gEeTeErg w1 3@ WiT
I A @a tfefada «1 3@ | ¥
1 7 ¥ ol Taa & S § et
& W oA g o A Ay
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[ vawma fag)

qifFe & /19 9gd e faare 5w
@ ], @ ST AT a1 g€ & W
SFFT I FT W amAer q@ G
gur & &Y Ot g A F4 (oo Wi
®Y gfaar & fad Y a8 g7 oo W
S gfaar offe M/ TR 2 -
¥ guw § Ifag 7@ oW g 2
JT A FgT & FF o qF gET quTw
T Y FRAR ¥ ared § @9
BAT ATZA F, G a0 Y #T
$ arex fergz #Y g 7 & 1@
X AR TN Gfy wqifeq 7 & s
W qF 39 IIG T T §9H 9 -
A WX qraaTd #r gfawr A
AqF TE Y

Mr. Deputy-Speaker: May I know
how much time the hon. Minister
would require?

Shri S. V. Ramaswamy: About ten
or fifteen minutes.

Mr. Deputy-Speaker: Is it the
desire of the House that we may push
back the non-offical business by
fifteen minutes?

Shri Jagjivan Ram: Yes, Sir.
Some hon. Members: Yes, Sir.

Some hon. Members: Tomorrow.

Dr. M. S. Aney: I will speak only
ene sentence, as promised. It is
mainly about the question which was
raised by my hon. friend, Shri Tyagi,
as well as by other hon. friends. I
am certainly one of those who would
support anything that is likely to
better the relations betwecn Pakistan
and India. But we know that these
are matters which cannot be con-
sidered off-hand; and, particularly, it
is very dangerous to consider such a
matter piecemeal.

The idea of this link, something in
the nature of a corridor, so to say,
between Pakistan and India, even
shough it may be under your control,
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being your own line may be a danger-
ous precedent, unless care is taken to
get adequate compensation for that
from the other side.

Therefore, my humble request to
the hon. Railway Minister is this.
Don’t be hasty in making a gesture.
It you have to do it, try to get a
comprehcnsive agreement between the
two countries. Don't come to any
hasty conclusion piecemeal this way
or that way which will bring us into
trouble. There are too many troubles
already. Please don’t add one more to
it by taking a hasty step. That is
all that I wish to say.

Mr. Deputy-Speaker: Shri Ram
Krishan Gupta. He will be very brief.

Shri Ram Krishan Gupta rose—

An Hon. Member: It is half pa:t
Two.

Mr. Deputy-Speaker: The time is
up. That is why I wanted to know
the desire of the House whether the
Members want me to take up the non-
official busincss or to finish this and
take up the non-official business afier
fifteen minutes.

Shri Supakar (Sambalpur): May I
suggest that the time be extended?

Several hon. Members: Non-official
business.

Mr. Deputy-Speaker: All right. If
this is the desire of the House, I will
ask the Minister also to bear with it.
Then we will take it up on Monday.

Shri Tyagi: Sir, before you proceed
to non-official business, may I enquire
as to what would happen to this
Representation of the People (Amend-
ment) Bill? We are going to vote
day after tomorrow. And the zilla
parishads of U.P. have not yet been
recognised by Parliament. The Elec-
tion Commission have perhaps given
some ruling, and the matter has bren.
moved in the High Court on a writ
petition. I wonder what, wilh
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The Deputy Minister of Law (Shri
Hajarnavis): May I say a word of
explanation? We have taken the
view that the members of the =zilla
parishads of U.P. are members of the
digtrict council within the wmeaning
of article 171 of the Constitution and
they are entitled to vote.

Shri Tyagi: How can that be?

Mr. Deputy-Speaker: The hon.
Member would appreciate that it is
not a question before us just now. I
cannot answer hypothetical questions.
When we take that wup, the hon.
Member might raise that point at that
moment. Now that business is not
before us.

Shri Braj Raj Singh (Firozabad): I
have to seek your guidance, Sir, with
respect to this Bill.

Mr. Deputy-Speaker: Which Bill?

Shri Braj Raj Singh: The Repre-
sentation of the People (Amendment)
Bill.

Mr. Depu!y-Speaker: I am not here
to give guidance on matters which
are not before the House, unless the
point comes before me.

Shri Braj Raj Singh: That is a qucs-
fion of my Iundamental right.

Mr. Deputy-Speaker: No, no. No
question of fundamental right. Order,
order. The hon. Member would
realise that it is not a matter that is
before the House just now, and I
eannot take up any issues that might
be taken up subsequently, as to what
the result might be, what the reper-
eussions would be......

Shri Braj Raj Singh: Sir, I am not
talking of......

Mr. Deputy-Speaker: I am not going
¥o give guidance on matters. ...

Shri Braj Raj Singh: Sir, kindly
%ear me for half a minute. I had
wequested the Research Branch of
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your Library to give me some infor-
mation about this Bill. They con-
tacted the Election Commission. I
am told the Election Commission
issued certain directives to the U.P.
Government, and the U.P. Govern-
ment had asked the Election Commis-
sion about their advice. They say
“those directives are confidential, we
cannot give you”. 1 am seeking your
guidance as to whether you could
direct the Law Minister to supply that.
information to us.

Mr. Deputy-Speaker: I am afraid I
cannot direct the Law Minister to do
anything in this matter. If the hon.
Member has to tell me anything, he
might se2 me, and if I can help him
I will do so.

Shri Tyagi: When will this be taken
up?

Mr. Deputy-Speaker: On Monday.

So we will now proceed to the
non-official business. Sardar A. S.
Saigal.

14.35 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SIXTY-THIRD REPORT

Sardar A. S. Saigal (Janjgir): I beg
to move:

“That this House agrees with
the Sixty-third Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 20th April, 1960".

Mr. Deputy-Speaker: The question.
is:

“That this House agrees with the
Sixty-third Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to tho
House on the 20th April, 1960.”

The motion was adopted





